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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL ; HYRERABAD BENCH

AT HYDERABAD

0.A,No, 1555/97 Bate of Order : 5,3.,99
BETWEBN 3 |

M,Ramamohan Rao .+ Applicant,

AND

1, Union of India, rep. by
Chief Post Ister Genera,
A,P,, Dak Sadan, A&bids,
Hyderabad,

2. The Director of accounts (Fostal)
Andhra Circle, Dak Sadan,

: 1
Abids, Hyderabad, «e Respondents,
Counsel for the &pplicant .o Mr,B.3,A.Satyanarayang
Counsel for the Respondents s Mr,B.N,3harma
COrAMs:

HON'BLE SHRI E,RANGARAJAN : MEMBER (ADMI,)
HON'SLE SHRI B,5. JAI PARAMESHWAK 3 MEMBER (JUDL,)

CRDER

P

X As per Hon'ble Shri B,S5.Jai Parameshwar, Member (J) X

Mr,B,S.A,Satyanarayana, learndd counsel for the
applicant and Mr,M.C,Jacob for Mr,B,N,.Sharms, learned

standing counsel for the respondents,
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2. The applicant was wogfking as L.,D.C, in the offijce of
R=-2 and was pmeoted as Junior Accountant, While working as
such he remained unauthorisedly absent from duties, Aafter

disciplinary proceedings inigiated against him for unauthorised

e
absence heﬁremoved from service,

3. ° A gainst the order of removal the applicant submitted
an appéal dated 8,10,96 to the C.,P.M,G,, A.P.Circle, Hyderabad,
The C,P.M.G. considering the appeal felt it proper to modify

the removal to that of compulsory retirement.,

4, The applicant has filed this 0A to declare the action
of the respondents in'imposing a disproportionate penalty in
the first instance of removal from service and modifyimg the
Same &s c0mpﬁlsory retirement in the second instance into which
the first order or penalty merged aé illegal and arbitrary amnd
set aside the penaities contained in the impugned memos and

for a consequential direction to the respondents to take back

the applicant‘into service with all consequential benefits,

Se The respondents have filed the countef justifying the
action taken by them and alsc the puhishment imposed by the

authori ties, .

6, When the OA was taken up for hearing the learned counsel
for the applicant submitted that the punishment of compulsory
retirement is very harsh and needs review, to that extent an

order may be passed for reconsideration of the orxder passed by

S
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appsllate authority leading to @qQHretE:Qment. Hence we are
passing the order only in regard to the reconsideration of
of the punishment of compulSory retirement and not going

into the merits of the case,

7. A study of the appellate order dated 22,10,96 clearly
indiéates that the order of removal was modifjied as compulso i
retirement by the appellété authority taking a view thaﬁ the
punishment of removal is very harsh under the circumstances

uﬁder'which the applicant was'placed and also'may be because
of the fact that the removal is only for unauthorised absence

ard not for other miscondiact,

8, A study of the order of the appellate authority once

again leads us to think that even this order of the compulsor
olbscivedtons of WT

retirement may be of the harsh one because of the appellate

authority made himself in the oxier., Further the applicant

was punished for unauthorised absence, We feel that a

compulsory retirement for unauthorised absence #s appears to
A prprhion -
out of apperpiration to the gravity of the charge, Hence
e’

there is need to reconsider the oxler of the appellate

authority by which the applicant was compulscorily retired,
A lesser punishment otherthan compulsory retirement in our
opinion may need the ends of justice, However the éowers

of the Tribunal are very limited and it is not permissible

N

he

to interfere with the erder passed by the authorities concemrmed

a#d on the basis of the records available,
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10, With the above direction the OA is disposed of,

—on = |
Dated : S5th rerch, 1999
#wdso"
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9. m view of what is stated above the applicant if so
advised may submit a detailed representation for reducing
the punishment to the appellate authority within & period
of one month from the date of receipt of a copy of this order
takj,nc_:; all the contentions raised by him in this 0A, If
such a representation is received by the appellate authority;
i.e. R-1 herein then that representation should be disposed ¢
within ::; period qf 2 months from the date of receipt of a

copy of the representation, ~While doing so R-1 may ¢onsider

the application sympathitically,

No costs,

( B.S, JAI W ( R RANGARAJAN )

er (Juil,) Member (Adm , )

' ( Dictated in Open Court )}
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‘Between: Datad:1948499

g
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IN THE CENTRAL AODMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABAD.
MA. No.664 of 1999

in
DA. No.1555 of 1997

1?' The, Chlef ‘Postmaster Gaﬂaral,
: A.P.Circle, Hyderabad, . .

W

2. The Dirgctor of "Accounts (Postal),

ﬁ.P.Circle, Hyderabad. es Applicants
_ And |
M.Rama Mohan Rao | <« Respondent
Counsel for the Applicents : Mr,B.N.Sharma
Counsel fPor the Respondent : mr.BSA;Satyanarayana

CORAM ¢
THE HON'BLE MR.RANGARAJAN : MEMBER (A)

THE HON'BLE MR.B.SKJAI PARAMESWAR : MEMBER (3J)
* ¥ *®

THE TRIBUNAL MADE THE FOLLOWING ORDER: . . ﬁj L

'Heard Nr.B.N Sharma ?mr tha appllcants 1n the HA.
None for the respondentes .

Time is axtended upto 2Bs9499+ No further extension of
time will be givene-

" The MA is disposasd of.

Sgcetion Officer

Srr
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TYEED BY | CHECKED By
COMPARED BY - APPROVED BY

THE CENTRWL AuﬂIMISTRﬂTIUE THIBUNAL
HYDERABAD BENCH . HYDE RHBAD

%\“\’

" THE HON'BLE MR.JUSTICE D.H. NRSIR

VICE = CHAIRMAN
THE HON'BLE MR .R. RHNGHRHJ%N.;‘ e
MEMBER ( ADMN ) W'

THE HON'BLE MR.B.S. JAT PARAMESHWAR ~
MEMBER ( JuDL ) |
Wk R
ORDER DATE: \Cil%ik{ﬁ “
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A 9 “\) J
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(ki
DISMISSED .
o | ,
DISMISSED AS[WITHORAWN | :
DRDERED/HEJE TED . c% ¢59L95
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~ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2: HYDERABAD

BENCH AT HYDERABAD

M.4A.Nos -%&\\ of 1999
in |
0.4, No. 1555 of 1997

Betwean:

1. Unlon of India,
rep. by Chief Postmaster General,
AsPeCircle, Hyderabad,

2. The Director of Accounts (Postal),

A.P.Circle, Hyderabed. seshApplicants/
: o : Respondents
. And , :
#.Ramg Mohan Rao. .9 -§6$poﬂdél‘it/
, : etitioner

R RULES 8 of CAT PROCEDURE j

For the reasons stated in the actompanying
affidavit the'petitieneis/rESpandents herein respectfully
pray§ that this Hon'ple Tribunal may be pleased to
grantedlddd three(3) months extension of time upto

28-09-1999 to finally dispose of the representation

in the intercst of justice,

Hyderabad,

Dates 29-7-99, ‘Counsel for the Applicants/
ﬂequndents.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH
“ AT 3 HYDERABAD

Between 3 . r
A : \\\\
1., Union of India, reﬁl by Chief \
Postmaster-General, A.P Circle, ‘
Hyderabad : ; _ |

2, The Director of Accounts (Postal) '
| A.P.8ircle, Hyderabad . s+ Applicants/
' Respondents in ejh

An_d - ’

M. RamaMchan Rao ' | «ss Respondent/:
E TN : Applicant

ARFIDAVIT

I, Naresh Penumaka, S/o0 P.Subba Rao, aged about
-36 years, Occupation Govt. aervice, resident of Hyderabad do |

hereby solemnly affirm and sincerely state as follows ¢

1. I am working as Director of Accounts (Postal), Hyderabaﬂy
and Applicant No,2 herein and as such well acquainted with

|

the facts of the base. I an authorlsed to f;le this M.A.
before this Hon'ble Trlbunal by other Respondents in the

0 A. 3130.
2; ' The Hon'ble Tribunal was pleased tc pass the following
order on 5=3<1999 in OA No.1555 of 1997 oS filed by the

Respondent herein, ot 7

i In view of what is stated above the applibant if so
advised may submit a detailed representa%ian for
reducing the punishment to the appellate authority o
within a period of one month from the date\of\receipt

of a copy of this order taking all the contentiona |

Tt p b f e

SENTOkttestuRTS OFFICER i .
Q/o. The Dircctor of ... :v.nts (Poutal) Blrcc&ea“ﬁe&ﬁ i (?’ -,.1)'
Andhra Circle, Yivderatnd- 300 Q0T Andhra Ciicle, ! isydexfbad -

’ a.s' “n J;

-



" a Representation dated 26-4-1999 vhich was received on

"may be pleased to'grant‘B months? extensioﬂ‘of time upto

..3—

_ Y
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raised by him in this O,A., If such a representation
is received by the gppellate authority i.e. R-l herein
then that representation should be disposed of within
a period of 2 months from the date of receipt of copy

of the representation, While doing s0 R=-1 may consgider

the application sympathetically.™

3. It is humbly sibmitted that as per the Hon'ble
Tribunal's directions the Respondent herein has submitted

28-04~1999 by the Applicant No.l herein for reconsideration.

4, It is humbly submitted that the AppliCanﬁ in

the 0.A wes in;tialiy removed from seryice as far back. as
in December 1995 by the Diéciplinary authority ( 1.e;
Applicant Nc¢.2 herein ) and the said order is modified as
compulsory retirement by the appellate suthority in
October 1996; As the mattefﬂislremitteé back €o‘the
appellate agthority for réconsideration by the Hon'ble
Tribunaly and the authority has to consider various facts
of the case even calling for reporfs_frem field.lével, the
disposal of tﬁe representation mai take some more time
even though the au{hority is keen to dispose of the'séme
at the earliest, -

5. It is therefore prayed that this Hon'ble Tribunal

28-09~1999 to finally dispose of the representation in

the interest of jJjustice, ﬁ___ﬂEﬁdhk&l_lh_L_L&Jthg};:j )

BEPaaﬁgﬁranmmm%(p”u”
Solemnly and sincerely affirmed Asghra Circle, Hyderabag,
this 26th day of July 1999 and
he signed his name in my presence,

Before me
¥ <
Y
SE Z S 2 TS OFFICER
©fe. The Lircctor . . .15 (Postal)

AndiraCircle, Hydes aviad-50Q 001,
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3. The applicant was working as L,D,C, in the éffice of
E-2 and was ﬁromoted as Junior Acc0untant.' While working as
such he remained unauthorisedly absent from dutieé. After

disciplinary proceedings inistiated against him for unauthorised

Wing ‘
absence herrennved from service, |

3. A gainst the order of removal the applicant submitted

. an appeal dated 8,10,96 to the C.P. G., A.P, Circle, Hyderabad

The C,P.M.G. considering the appeal felt it proper to modify

the removal to that Of compulsory retirement,

4. The applicant has filed this OA to declare the action

of the respondents in imposing a disproportionate penalty in

the first iﬁstance of removal from service and modiéying the
Same aé cOmpulsory retirement in the second instance into which
the first o;der or penalty merged és illeg;l and arbitrary an&
?Set aside t?é penalties contained in the i%pugned mamos and

for a consaéuential direction to the reSpoﬁﬂents to take back

- the applicant into service with all consequential benefits,

5. The respondents have filed the counter justifying the

~&cticn taken by them and also the puhishment impOSeq by the

authoril ties,

‘Ga When the OA was taken up for hearing the learned counsel
for the applicant submitted that the punishment of compulsory
retirement is very harsh and needs review, to that extent an

order may be passed for reconsideration of the ondeerassed by
' I

H
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g I Il CEHTRAL ADHATISTRATIVL TR ISUNAL @ HYDERAZAD 3ENCH
AT HYDERABAD

0.0, 1555/97 Date of Order : 5,3,99

'

M.Eamamohan Rao L 3 O & Lk .« Applicant,
-'\"\.\")S“’”rg-.h“ ,;;'bf
Al ' sl

l. Unlon of India, rep, by
Chief PosSt [nster Genera,
A,P,, Dak Sadan, Abids,
Uyderabad,

2. The Director of Accounts (Justal) ‘
andhra Circle, Dak Sadan, |
Abids, Hyderabad, ee Respondents,

Counsel for the Applicant . Mr.B.5,4,8atyanarayana
: |
Counsel for the Respondents ee M 3.N,Sharm

COLhs

HOM'BLE SIHI B LAUSARATAL @ MEIMBER  (J0,)

HOL'BLE SURTI B.S. JAI PALAUESHNAL : MEIBER (JUDL.)

ORDER

1]

|
L DS per tlon'ble Shril B,5.Jai1 Parameshwar, Lbnber(J) X

lic,B.5,.A.5atyanarayana, learndd counsel for the
|

applicant and (i, !.C,.Jacob for itr,3.1,Sharmi, learned

standing counsel for the respondents,

o
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In view of what is stated above the applicant if so

advised may submit a detailed representation for reducing

‘the punishment to the appellate authority within a period

|

Ot one month from the date of receipt of a copy of this order

‘ taking all the contentions raised by him in this OLT\.

Such a representation is recejved by the appellate authority

If i

i.e, R-1 herein then that representation should be disposed of !

within a perlod of 2 months from the ¢ate of receipt of a

copy of the representation,

the application sympathitically. |

10,
No costs,
|

i
1

With the above direction the OA is diSposeg of,

\
While doing so R-1 may ¢onsider
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appellate authority leading to the retirement, Hence we are
passing the order only in regard to the reconsideration of
of the punishment of compulSory retirement and not going

into the merits of the case,

7. A study of the appellate order dated 22.10,96 clearly
indicates that the order of removal was modified as compulso ry
retirement by the aﬁpellate authority taking a view that the
punishment of removal iS very harsh under the circumstances
under which the applicant was placed and also may be because
of the fact that the removal is ohly for unauthorised absence

arxi not for other miscondiqct,

8, A study of the order of the appellate authority once

again leads uS to think that even this order of the compulsory
_ C ebserue ey o) 3T

retirement may be of the harsh one because of the, appellate

authority made himself in the order. Further the applicant

was punished for unauthorised absence, We feel that a

compulsory retirement for unauthorised absence is appears to be -

S Prpahon - '

out of apge&pff&céen to the gravity of the charge. Hence

there is need to reconsider the order of the appellate

authority by which t@e applicant was compulscerily retired,

A lesser punishment otherthan coﬁpulsory retirenént in our
VLU

OQiniOn may need the ends of justice, However the powers

of the Tribunal are very limited and it 1s not permissible

to Interfere with the arderrpaSsed by the authorities concerned

ard on the basis of the records available,

.ot
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Form No.9. BY.R.P.A.DC.
(See Rule 29)

:ENfRHL HQﬂINISfRHTIUE TRIBUNAL HYDERABAD BENCH AT HYDE%HBAD

‘st Floor,HA  Bhavan, 0pp: .Publir~ Garden, Hyderarad, 500204 .
oRIGINAL APPLICATION NJ. 1858 OF 1997,
Ap:licant (S M,Rama Mehan Rae v/s Respondent ()

CPMG, S.P.Hyderabad & Another

i -4 q ’ . " R
By Advocate “hrJ”BsA.satyanarayana _
. (3v/Cent.al Gevb.Gtanding Counsel)
..'!_0 . Sri. N.R.Devaraj. Sr.CGSC-
P .

\-Réj unien of India, rep. by Chief Postmaster General, Andhra circle,
Dak sadan, Abids, Hyd.

@42/ mhe Director of Accounts (postal), Andhra circle, Dak Sadan, Abid
Hyderabad. .

Uhereas an appllcatlon Fllad by the above named appllcant
under Secticn 8 of the Admlnlstratlue Trlbunal Act, 1985 as

in the sopy 2nnaxed hipfguntd has been léglut@leJ and upan

preliminary hearing the 1iihunal;has udmitted“the;&gpllcdtlon.
Notice is hersby gilven to you thet if you wish to contest

----- sihe aphlic2tion; you may file your “uphy along with the document

insueges bt thereof and after serving cony’ “of the samé on ‘the :

aPpllCa”t Or 1in Legal practitiones wiiri- AN days of receipt of

the notice before this Tribunal, either in persui. v through a

Lega;.prectitioner/ Presentinc dfficer appointed by you in

this bghalf. 1In. default, the &aid applicaticn may be heard and

decided in your absence or or after that.date.without any

furthar Notice.
Issued under my hand and the seal of ths Tribunal

This the Twentdeth. ., . . . . .. . cay of November © iadl.

»

1

Date: - ‘-' ' | ‘
2801i=1997, - FOR REGISTRAR.

//BY ORDER JF THE TRIBUNAL//

% ‘*inh wsrraﬁgafasw
_ "C‘pfnlnl' Adminis®Wve Tribunal . § -

2 6 NOV 1997

Q"mra 'wm'}z ﬁﬂ&/

" HYBERABAD. BENCH ]
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In the Court of the CAS

-_.._.___.__,_,,w..
AMM\ Qemin g £
| AT WWM
N No. of 198 "
Between :
( m <Q“, Plaintiff
D\( AAYs WY Petitioner
: Appeflant
+ Complainant
- | { i
“ .. "AND
l .
. o Defendent
. ‘_% "6_\:\ V\r QNAJ Respondent
:: . Accused
¥

R
I VAKALAT =
b |

‘ *r V‘ éCG.EPIEQ I‘V
T e ‘ i o | ! .A
"
|
l' . r
Fitsgon: St~ 97
. Filed by CosyrteA aw 6{@9 /(n..,,\ﬁ
Advocate For | ’
1] - [: |
T Bddress for Senise ~

CRESCENT STATIONERS

Phone: 525912

Opp City Civil Court, Chatta Bazar; Hyd-2.

ﬂﬂw%%@wfﬁwwf

L ¢ 27 SouTs Emp /PMK
B8t Seco KBAND
f}glowf Sy



.

‘. | !n the Court of the

F AR, 3 .

AT _ L&«\M
U

G Ne. \SS5S o9 A |
Plaintiff

Between: Petitioner

VT, ¢ @ TYVV-N WO(/O Appaliant

T 4 Complainant
AND

. Defendant

Respondent

‘/CM’S\""V 5"]\}, Do Aer = ROV O . ‘
) Accused
i /e i~ RM M 5?0 H

ooy oyt B3
e thc G(A Fmner A € ot
T s 3 St horogo Aol g b
T Pt leohme LS - $33 Sy

do hare by appoint and retain
[

Dla onals Soutn ey (M@
Wﬂﬂgco R AQAD H ; sl

Advocate/s to appear for me/us in the above Suit/Case to Conduct and prosecute and

defend the same all proceeding that may be taken in respect of any application for execution on
assed their in |/We empower my/our Advocate to appear in all miscellaneous

any decree order p
ill all Decrees or order are fully satisfied or acgjusted {o

proceedings in the above suit or matter t
compromise and to obtain the return of Document and draw any monsy that may be payable to
me/us in the suit or matter and we do further empower Advocata to acception me/our behalf
service of all or any appears or on petition filed any court of appeal reference or version with

regard to the settlement or matter Disposal or the same in Honourable Court.

/chquu> /”ﬁﬂgﬂ:;;@éﬁ?.

Certified that the execution who is well dcquinted with English read Vakalatnama and
that the contents of the Vakalatnama with English were read even in Telugu/Urdu to the executant
he/she being in acquainted with English who appeal perfectiy to understand the same and

put/his/her/there name in my presence,
1dentified by; Sri 4 $p %Wf’“?‘ e {4}% | |

- |
l . N a
4 TV 199 - ADVOCATE

> . day of

Executed on
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Central Admlnlstratlve Tnhupa'#—
Hyderabad Bench Hydeuabad

0.NBA No. /Qf’ | of 1983

» 3
AEd
MEMO OF APPEARANCE
I
. N.R. DEVARAJ
' ADVOCATE
. Standing Counsel for Railways
‘ Senior Standing Counsel for Central Govt.
Counsel for .IN &YWV M ...........
§
_Address for Service : Phone : 7610600
; Plot No. 8, Lalithanagar
‘: Jamai Osmania,
Py " Hyderabad - 500 044, '
. 3 I
by .
-
} Al



T..\\Cenitral Administrative Tribunal, Hyderabad Bench
o~ )

HYDERABAD. /
onsmane /5SS e

. :

1. Rommameton Kao postant )

Vs.

. J{@céw’q&/‘? W Y Mﬂa | Respondent (§)

MEMO OF APPEARANCE

To,

Y

(here furnish the particulars of authority)

by the Central/Sfste Government/Gevermment-Servant/ ..............
fied under Sec. 14 o/ IEAir?inislralive Tribunals. Act, 1985. Hereby appear for applicant No............."

/Respondent No..... .. Q4. .cX........... and undertake 1o-plead and act for them in all matters-in the
| aforesaid case.

Place : Hyderabad.

| Date: 2939 g

Address of the Counsel for Service. | | . N.R.DEVARAJ

Plot No.8, Lalithanagar S Standing Counsel for Railways
Jamai Osmania . ‘ Senior Standing Counsel for Central Gowt.

T Hyderabad - 500 044.
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